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Sanjdy wum T K . Applicent,
veETT s
Unicn o0f Indi~ & athere Recs pondents,
((2) B8 ot s27 68
Voli. Tewsrrd Applic=nt,
. VOTL e
Hnita gf Indada &hothers Rec pondente,
Hon, Mr. 9.1 hapaugld S anlis
HIODY SN T T o T (R By N2 s S A X
(Hon. r, K, Obayya, A/, )
The:e espplic-tions under section 19 of the ?ﬁﬁg
i # i ":"i
fdm . nistr-tive Tribuneic Act, 1yes have been filed 7 -
for gquzs¢hing ~hc order: of removoal d-ted E£.4.88 :
T ~ | e
(Ann-xure XII ' a2nc psyment of seisTy 2nd cliousners | 1
with effsct from 21,3.,84, fs the fiscce Intheselca¥es ‘
1. - - ] 3 a
are clmli-r znCc cruse 1 same, we propose to dispore
them of by ~ co mon judcment.
v Z5 The = .plinznr: who wace wosking astlisNEs

In the office of Joint Controiier of impnrté and
Exporés (J,C.1.¢0E), Arnpur, were trensferred by

order d=ted 31.%.,€64 to hew Deihi =#s L,0,Ls, They

We '# re.leved of thair duties 7t Kenpur but they did
not join =2t Delhi. They chal.enged the trensfer order
in the Yigh Court of plizheh=d (W.P. No. 75€4/84) on

the ground £h=t their juniors were reteined s UDCs

2t K-npur, as'such their tr=nsfer on revereion wis
arhitcrry, The urit petition t¥o d transferied to

this Tribunal under section 24 of the A, T. Act, 19&5

and cegistored =5 T.R.No. 1473/87 =nd 1460/E7.,
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The pet

orders

-Qﬂ
i.ione we e decidcd by a2 common order, The

werc in the follouing termss

i) The petiticners wiilget protecction in
m-tter of officirticn on the po: t of UDC Vigmze
vie their juniors. The order: of revc tion
iesued on 22.5.1964 in cz ¢ of V.M, Tewarli anc
on 13.12.83 in care of S, Mmeli wiii stand

moo ified =sccording.y.

ii) The transfer v:de orderd d-tcd 31.35.t4

Se

dicciplinsary procecdings against the epplicants for non

wirl be subject to protcction to which they

-re pptitled in m-tfcr of officirtion As UDL
on

even/-d hoc insis

iii) They willi get protect ion for of“iciztion
in Lthe CCIE's ornnnisrstion on the hasis of
their esenicrity in the Kanpur ofrfice antd

to conseguentiai benefits . m=y CECOME due.
Y

iv) Tne pe Tlou E%rpEtﬁLlarﬂrt nnve ctezyed suway

fFrom cuty from .he d-te of relief to the

d-te they joirr Ouly willi be treated 2s lE"VE
due, They wil. be given suitoble postinc 1in
terme of the zbove ohierv:itione within 10day=

of rceceipt of the e orders,

it would apnear thet the depnrtment initi~ted

compliznce with the tzn: fer order which resulted in

their remova2l by order dated E.4.CLC which is under

chrilenze before us, w8 héeve heerd the counsel for

the pzrtiecs, Ths countel for the respondents Shri

Ashok |

ijohiitey Sroupght to our norice th-t the croers

of cemovz. hsve brfen alrcﬁdi_smt.: ide by order d-=ted

q.10.90 sees~d by the Chief Controi-fr of Importe end
h

cBTViCce WeBef. B.4.88, HE ur~ed thzt the zpplic ticons

J
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e spplic:nte hsve baen reinei-t.d in XEER¥X
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h-ve become infruttuous, in #s much »s the rcliaf ;

przyed faor h:c 2lra=dy teen grsnptrd, We h-ve perused
1

a2 photo-.stzt copy of the order; the le~srned coun'e. fop|

the applic-nt did not deny this. In the circumstsneo:,
w8 hoid th-t the ceausc of esction so fer a¢ quashing

remov-.1 order d-ted 8.4,E8 no merec subsi ts, The other

reiief sought is for peyment of satzry from 31.3.84,
In T.P.No. 1473767 @nd 14E0/87 decided by the Trihunai,@

the periecc from the d=te of relief to ths d-te of

rejoining has to be trezt=a0 - le~ve due, The order

of reineststement cieszriy st=tsd th=t the app.icent

ic rein:t-t+d from &.4.EB8B and thzt separate arrers ﬁ

cre heing issued rensrdinc the manner in which the

nperiod betueen removs: snd rein: tritement has to be s

tre=ted, E

(1. Taking the facts and circumestances into

con: ider~tion, we are of the vieuw that the applic:ant"st
eb-ence from duty from thed rte of relief on tr=nsfer
to Delhi to their rejoining should be trested as lezve
due, ec =lrezdy decided in T,A., Ko, 1473767 =nd 1480/87
and the second phace from the dste of removel E.4.86

to reinstztement shouid be tre~ted &s on duty and the

pay refulsrised as such, We direct the re:ponden's to

settle the lesve znd p:y claims of the applicants

{
within 60 d ays from the date of receipt of this order,
2 - . ¢ P
The affieexisx applicetions .i’.-chilssted of &s
(ﬁ,bcue, Wwith no order as tc costs, Y
F i s
i

e DR , Jel'ls (Ot 2 7o

Allah=b=d Dec. (8% ° 1990,
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